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CHAIRMAN: Supplementary Demands for Grants (Railways) 2007-2008. 

_________ 

SUPPLEMENTARY DEMANDS FOR GRANTS (RAILWAYS) 2007-2008 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): Sir, I lay on the Table a statement (in 

English and Hindi) showing the Supplementary Demands for Grants (Railways) for the year 2007-

2008. 
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_________ 

PRIVATE MEMBER’S BUSINESS (RESOLUTIONS) 

Constitution of a committee for recommending amendments to constitution                      

for adding a new chapter on governance of coalition governments 

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, I beg to move the following Resolution: 

"Having regard to the facts that— 

(i) an era of coalition governments at the national and States has crept in; 

(ii) Indian political scenario is not likely to change substantially in this respect in near future; 

(iii) there is no mechanism at present which can effectively find solutions to the problems which 

arise out of coalition form of Government; and 

(iv) there is a need to ensure that the nation does not suffer on account of delays, 

uncertainties under such dispensations; 

this House resolves to constitute a Committee for the purpose of recommending 

amendments to the Constitution byway of adding a new chapter on the governance of coalition 
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Governments providing for the powers, duties and responsibilities of coalition partners, and for 

providing a code of conduct in the matters where Constitutional provisions may not be 

practicable". 

Sir, in this country, there are nearly 150 registered and unregistered political parties, in some 

form or the other. Registration of political parties has also become quite easy these days because 

recognition can come in later, but parties can be registered with submission of their constitution, 

application, etc. Even such political parties get a common symbol by default. There is a procedure 

provided for this. Therefore, the number of political parties is increasing day in, day out, I must say, 

to spoil the political atmosphere in this country. Although they have got every right to form 

associations and groups, ultimately it leads to spoiling the political atmosphere in the country. We 

have got diverse culture and people of various castes, communities and religions are residing in 

this country. 

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH) in the Chair. 

A famous journalist has, therefore, said, "The real diversity of India often socially proclaimed 

is now becoming increasingly manifest politically. Coalition politics is the latest political 

manifestation of this impulse. Whatever, which is there in the country in general terms, has crept 

in into the poitical system of this country." 

There have been various attempts to form coalition Governments in this country. Some have 

been successful and some have been successful partly, if you look into the short history of political 

functioning in this country. The first attempt, as we all know, was made during 1977—80, when the 

Janata Party ruled for two-and-a-half years; it could not last more than two years for whatever may 

be the reasons. Then, Charan Singhji came as the next Prime Minister, and his Government lasted 

for about three weeks. In 1980, the Congress (I) got an absolute majority and we ruled 

substantially. Again, in 1984—89, we completed the five years' term. Then, in 1989 elections, 

again a coalition Government headed by Shri V.P. Singh. It lasted for 11 months. Then came 

Chandra Sekharji, whose Government lasted for four months. Then, in 1990-91, Narasimha Raoji's 

Government, again a coalition Government, was a successful Government, in spite of all odds in 

between. Subsequently, in 1996, Vajpayeeji's Government was installed, which lasted for 13 days. 

Then, the Government led by Shri Deve Gowda lasted for one year. Gujralji's Government lasted 

for seven months. Then, in 1996, the NDA Government led by Vajpayeeji was a successful 

Government,— successful, not in the literal term—in the sense that it lasted for five years. Then, 

now the UPA Government is in power. The question is whether coalition Governments are beneficial 

for this country or not, that is a matter of opinion. But one must admit that coalition 

Governments are a compulsion... 

SHRI V. NARAYANASAMY (Pondicherry): What is your opinon? 

SHRI SHANTARAM LAXMAN NAIK: I am saying, from time to time, what happened. I would say 

that eventually. Let me summarise at the end. Sir, if we look at the system in the Constitutional 

provisions, coalition Governments become a compulsion. No one can say that coalition 

Governments are good. If they are there by situation, by compulsion, then, we should see to it that 

they work out. As it is, let us not pray for coalition Governments. Nobody should pray for coalition 

Governments. But if it. comes as a result of the voting pattern, we have to function under that. That 

is why I say, they have crept in, and they are going to last for some more time to come. Now, why I 

am saying that some Constitutional provisions are required is that in the present system, when an 

election takes place, a party or a group of 
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parties, which has got a majority, go before the Rashtrapatiji. Then, there is a question that 

before going to Rashtrapatiji, if there is no majority for a single party, to obtain this letter of 

support, the exercise that political parties has to make is tremendous. A tremendous amount 

of blackmailing is involved in this process. One cannot deny that. Even after giving letters, 

signatures are denied. Then, there is a concept of parading in Raj Bhawans at the State level 

or in the Rashtrapati Bhawan at the Central level. That concept came. Then came the concept 

of Shri S.R. Bommai's decision. Now, we do not know whether parading is proper or Bommai's 

formula is proper. So, there exists entire vagueness, uncertainty, even in the present system. 

Therefore, one thing I feel is that whether you provide for Constitutional provisions or not, 

every aspect of our functioning should be in line with these provisions. Like, in the event of 

elections, we have the Representation of People's Act. Everything is provided for in that, 

right from voting till the scrutiny and counting of votes. But, it states nothing about post-

elections. No doubt, we have the Constitution of India. But most of the things in the 

Constitution are still vague. Therefore, the question arises of parading the people, of Bommai's 

case, of what the principles involved are, of who has got the majority, of what the discretion of 

the President of India is, and so on. Even after sixty years of our Independence, everything is 

vague. This vagueness should be removed. I am not saying that you can write down 

everything in black and white. But everything that is possible should be put in black and 

white so that the human discretion is reduced to the minimum. If the human discretion is 

reduced to the minimum, there will be no scope left for bias, there will be no scope left for 

partisan attitude. Therefore, these things are required, and required more, in the case of 

coalition Governments. 

Then, in a coalition, one of the important documents, in a way next in importance to the 
Constitution of India, is the Common Minimum Programme. After a coalition Government 
comes into power, it takes months together for the preparation of its Common Minimum 
Programme. A lot of exercise is involved. CPM says their manifesto is this; CPI says their 
manifesto is this; the other parties say, "You include five items of mine, two of his, three of 
them" and so on. Ultimately, the programme is chalked out. But if you read each paragraph 
of the Common Minimum Programme, of whichever coalition, it leaves wide scope for 
interpretation. Secondly, the most interesting part is that even after agreeing on the Common 
Minimum Programme, the political parties keep on talking about their own parties' 
programmes and irritate the Government. Once a Common Minimum Programme has been 
agreed upon, there is no sense in bringing up your own party's programme again and again, 
saying that it is still there; it is kept in the cold storage, as it used to happen in the case of 
Jammu and Kashmir; BJP used to do it. Well, it is either way; I am not blaming anybody. 
But it used to mention it in some cases. Therefore, as far as the Common Manifesto is 
concerned, again there must be some certanty and some legality involved as to how far 

...(Interruptions) ��� 5'?���� I 

Secondly, in a coalition Government another aspect is this. We know that the bureaucracy 

anywhere in the world is a very strong force. (Interruptions) I am only pointing it out. I am not 

justifying it. But when it is a coalition Government, nobody listens to us. Now, let me tel you 

one thing. You count the number of letters you have written to the Ministries and the sort of 

answers you get. Some committee should be constituted and the MPs should be asked to 

hand over all the letters and an independent body should scrutinise whether the works which 

have been denied by the Ministries could have been done with a proper application of mind. It 

should be some third body. I am confident that, at least, in fifty per cent of the cases, if not 

more, you will find that the answers which are given in the negative by the Ministries are the 
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works which could have easily been done. Therefore, this happens more in the case of coalition 
Governments. �� +�� �'1�� ह*, A��� �'& �c���� �ह) ह* I A��� �>� 
� /��� o�p� ह* �� ह
 P>�� .�0 
�.��� I Therefore, something is required to be done in this matter also. 

Then, why I am saying, again and again, that for coalition some regulation is required is 

because the Cabinet has got a joint responsbility. How far in coalition Governments it is 

being observed, I do not know. At least, at the national level, it is being observed substantially. 

But at the State level such things are not observed at all. Immediately after coming from a 

Cabinet meeting, the Minister or the State-level Minister says anything against anybody, 

even against a Chief Minister although he has very much agreed on the proposal passed in 

the Cabinet. As far as coalition partners are concerned, I would like that some type of joint 

responsibility in the Cabinet should be incorporated for the functioning of the coalition 

Government. Unless this is done, the coalition Governments will collapse earlier than they 

are expected to collapse. Ultimately, if coalition Governments are formed, we would like 

them to continue, because there is no choice; but, in such a governance, they have to 

create a situation where coalition Governments function. 

I would like to touch Goa because Shri Pany wanted me to speak on it. In smaller States, 

the situation is the worst because there are Constituencies with just 25,000 votes BJP and 

Congress are the major political parties. If somebody has gone to Dubai for five years, he 

makes tonnes of money, he returns and feels like contesting. If he contests, if he spends a 

crore of rupees, whether he wins or not, he can easily take 2,000 votes and he will decide the 

fate of BJP or Congress depending on who he is. Therefore, winning a seat will not depend 

on the good work done by the Congress or the BJP, but it would depend on the man who is 

waiting to come and contest and snatch votes. This has happened in smaller States. Today, 

our Government is headed by Congress. We depend on 2 MLAs of one political party. The 

two other MLAs are waiting to come. They too are ready to come. Out of these two MLAs, we 

have given one MLA the PWD portfolio. He would not agree to anything less than that. 

Suppose we discard this man, the other two are also willing to come. But again, one of them 

would like to have the PWD portfolio only. Only PWD. If PWD is given, then these two are 

coming. The NCP is supporting us and giving us problem. They are saying now that PWD 

portfolio should not be given to these people, they should go to them. Where do we stand? 

Therefore, the discretion of the Chief Minister under the Constitution of India to decide to 

whom the portfolio should go, who should be the Minister is all reduced to nonsense under 

this system. Therefore, there is a large number of disadvantages in this functioning. 

What has happend in Karnataka, we all know. What are these MoUs? We know, only on 

commercial terms, when two commercial giants meet or between a Government and some 

commercial organisation. But MoU between two political parties for the purpose of 

functioning of a Government, all agreements on stamp paper, we did not know! Wherefrom 

these come, what is its legal value, we do not know. Therefore, this new type of politics 

which has come to Karnataka has compelled us to think further to find solutions for this 

coalition Government. Initially the JD(S), for the purpose of forming a Government joined 

hands with the BJP. Now, they want back the lable of secularism, because in elections, that 

alliance will not serve its purpose. So, they have severed their relationship with the BJP. But, 

now they want back the stamp of secularism. So, they are now saying that they are ready to 

form Government with our help. 
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 �� 1�I����� �W�, +�
� : ह
�.� ?�]�� ह* I I am giving you a factual situation. I am not a 

person who can decide things. But this is the type of politics which is going on. 

In this process, the regional parties play a big role, whether good or bad. Earlier, people used to 

vote for regional parties only with respect to regional politics. But when it came to national politics, 

they used to choose national parties. This was earlier a good trend which was going on but 

nowadays people vote for regional parties even for Parliament and that has clearly created a 

situation which has really brought in an era of coalition to stay. It is the votes of the voters which 

go to the regional parties even for national politics. The situation has become like this. I cannot 

say that is bad because everyone has got a right but voters have to think, people have to think and 

they have to choose in a broader manner. No one can deny that right, no one can deny the right of 

the regional parties to come to national politics. But they should behave with a national outlook. 

This much right I have got to say. The regional parties if they want to come to national politics 

have to show their bonafides by having a national approach. As far as our partner, CPM, is 

concerned, I would like to say with certain ...(Interruptions)... I am saying honestly. In fact, I give 

them an example, "You see at the Central level, we have got CPM, they also differ, they also 

create problems." This is what I tell my Goa people. But I say they do not fight for portfolios. They 

fight on ideology. I give their example. ...(Interruptions)... I have not yet finished ...(Interruptions)... 

So, I will make this difference and I appreciate the role of the CPM. But I would like to tell them again 

that they are also going too far, may be, this was earlier, and they are contradicting. Therefore, even a 

person like me who would like to appreciate their role, it becomes difficult for him to appreciate 

when their role in West Bengal is different, role in Kerala is different and their role here is 

different. Therefore, ...(Interruptions)... 

PROF. P.J. KURIEN (Kerala): Actually the CPM is taking advantage of the Government without 

taking any responsibility and he is appreciating that. ...(Interruptions)...Therefore, I am requesting 

the CPM to join the Government. ...(Interruptions)... That is my request. 

SHRI SHANTARAM LAXMAN NAIK: He is right, he is very much right but it is so. 

...(Interruptions)... Sushmaji yesterday called the CPM leadership 'aparipakav', immature, I would 

not agree with that. Leadership is not like this. They are quite wise, they are quite mature but 

these days they have become a little arrogant, if you ask me. ...(Interruptions)... Calling them 

immature will not be proper but they have become arrogant. I would request them most humbly that 

this arrogance may be reduced a bit. It would not help the country much. Secondly their views are 

not consistent. A coalition partner must have consistent views. If I read in a newspapers that CPM 

has said this today, I am confident that next day, it will be different. Why are they in conformation? It 

is because consistently there has been inconsistency in their approach. I am even confident that if 

I read anything on an issue, especially the nuclear deal the next day I will always find that the 

version is different. Therefore, it is good to expect from a party like CPM that they should stick to 

whatever they think is right or wrong. They also must admit that they are choosing the ladder or 

democracy to come to power, but inherently they must admit Communism has nothing to do with 

democracy. ...(Interruptions)... Therefore, sometimes they must admit these things 

...(Interruptions)... As far as statutory provision or law or amendment on which I am speaking is 

concerned, I would say that why it is required; it is functioning, conventions are there, practices 

are there and it will go on, Fine. You may get shocked if you agree with me. You cannot get 

shocked if you do not agree with me. Now, what is the present law if a Member of a House 

associates with any other political party in their activities as per the Supreme Court 
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judgement which is the law of the land? It is defection. There are a number of cases. If I associate 

with other parties and go for campaigning it is defection because Supreme Court has interpreted 

that way, whether it is right or wrong. Now, in coalition politics each one of us goes, we canvass for 

others. There is no exemption made in the Tenth Schedule for this purpose. Constitution does not 

recognise this system of coalition, whereas the judgement is still there. What does it mean? It 

means that we all are disqualified. So, if you agree with me, some thinking has to be done. 

SHRI V. NARAYANASAMY: Does Constitution recognise only single party rule? 

SHRI SHANTARAM LAXMAN NAIK: I am talking about the Tenth Schedule. I am very clear in 

what I have said. It is a Constitutional provision. The moment such a judgement comes we should try 

to nullify that judgement. We do not dare to do it. We should bring Constitutional amendment and 

say, "We don't agree". Nobody does it. In Ravi Naik's case, it is Goa's case, it had been decided that 

conduct is important. If your code shows that you are associating with any other political party, you 

are voluntarily giving up membership of the party and, hence, you are finished. So some 

exemption requires to be done if you are functioning in a coalition Government where you have to 

go for campaigning for each other. Or, would you like to leave it that way? Therefore, Sir, I have not 

contemplated on what should be the amendments. I have not given any thought to that except 

one or two States which I am mentioning because that requires a lot of insight. But, in principle, some 

regulation is required. As far as oath is also concerned, some new form of oath is required in this 

Constitution. In some Directive Principles also, certain amendments have to be done and things 

cannot be covered under Constitutional amendment because there maybe so many functioning of 

political parties, or it cannot be incorporated in black and white or it cannot be incorporated in the 

Constitution. Certain things have to be enumerated in a code of conduct and, therefore, my submission 

is that there must be a Constitutional amendment; add a new chapter to regulate some part of it; and 

certain other parts should be included in the code of conduct. In this manner, let us function as a 

good coalition Government and help the nation. Thank you, very much. 

SHRI RAVI SHANKAR PRASAD (Bihar): Hon. Vice-Chairman, Sir, it is good that may good 

friend, Shri Shantaram Laxman Naik has today given us an occasion to reflect the working of our 

democracy and the shape of Government that we would like to have. Sir, today I want to raise the 

debate to a little higher level with a view to introspect as to how our democracy has functioned, what 

lessons we have learnt and what are the remedial measures which we need to undertake. Sir, when 

India became free and we had a Constitution in the year 1950, on 24th January to be precise, it 

was concluded an promulgated on 25th of January, 1950. We had one party rule. Congress was in 

power at the Centre. Congress was in power in the entire country. I can say that running a 

democratic Government needs a democratic character and a democratic spirit. When I say that, I 

will be failing in my duty if I do not appreciate Jawaharlal Nehru. Particularly after the death of Sardar 

Patel, he having emerged as an unquestioned leader of the Congress Party in the nation. He had 

every opportunity waiting for him to turn into a quasi-dictator. It was small Opposition; the 

Opposition parties were small. But he had commitment to democracy. That compliment I need to 

give him as a student of Indian History. He respected Parliament and he respected democratic 

behaviour. But I cannot say that with the same degree of certainty about his successors even in 

the Congress Party. Having said that, with the passage of time, there appeared decline in the 

Congress Party, For the first time, a Leftist party—there was no 
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CPM then—came to power in Kerala in 1957. But they were not allowed to survive. I would 

say, the first constitutional indiscretion was committed in the year 1958 when the Left 

Government in Kerala was dismissed, Namboodripad ...(Interruptions)... 

PROF. P.J. KURIEN: You may not be knowing what happened during that period in 

Kerala, you are reacting without knowing the facts. We have experienced it. I was a student 

and we have experienced the tyranny. 

SHRI RAVI SHANKAR PRASAD: Sir, I respect your seniority and your experience. Still, I 

would say, as a student of Constitution and Indian Political History, you cannot justify the 

dismissal of that Government; 1 say that again. 

Having said that, what was the image then? Political parties had come in; the PSP was 

there, SSP was there, Jan Sangh was there, Left was there. There were jeers at the 

Congress Party; I remember, when the Jan Sangh Party acquired a corporation, they used to 

say, 'you are fit to govern the corporation, but not the State or the nation'. A great qualitative 

shift came in the year ...(Interruptions)... 

PROF. P.J. KURIEN: Article 356 was put to use by the Morarji Desai Government to 

dismiss State Governments. Was not your party a part that? Don't try to say that only the 

Congress Party dissmissed State Government. ...(Interruptions)... 
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debate at a little higher level. 
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SHRI V. NARAYANASAMY: It is done once in a while. 

SHRI RAVI SHANKAR PRASAD: To Nehru only and not to your party and other leaders! 

Now, Sir, thereafter, there was a watershed in Indian politics in 1967 when Opposition 

parties came to power in Uttar Pradesh, Bihar, Bengal and many other States and also in 

Madhya Pradesh after some time. South still remained under their control. Yes, in 1967, 

DMK came to power in Tamil Nadu—a State for which I am the in-charge of my party now. 

Now, those Governments continued for some time and then got dissolved; there were 

defections. Now, what happened was that a concerted attempt was made form Delhi-by our 

friends and others, who were in the ruling parties-to convey that the Opposition could not 

continue in Government for long and therefore, they should not waste their votes. We heard 

about this campaign. At some places, people accepted it and Congress came back to 

power; at some others, they did not. But this great churning process in the States of non-

Congress parties coming to power continued unabated. 

Sir, thereafter, we all heard what happened during Emergency, how Jaiprakashji was put 

in jail, and before that the JP Movement, during which I had the honour of going to jail and 

other things are too well-known. Then came the defeat of Mrs. Gandhi in 1977 and Janata 

Party came to power. Then started a second campaign. They have all got the right to campaign; 

after all, in democracy, there is the political process. What happened was, a campaign was 

launched that 'all right, the Opposition can rule a State but it can never rule at the Centre. 

Even if you vote for them and they come to power, your votes would be a waste; it will be a 
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short-lived government', And they had certain empirical evidence in their favour. The Janata 

Party Government of Morarjibhai lasted a short period. This is not the occasion to go into 

how it happened and when it happened. How it happened? What happened? Today is not the 

occasion to go into that. Then Charan Singh's Government, then V.P. Singh's Government, 

then Chandrasekhar's Government, then Mr. Deve Gowda's Government and Mr. Gujral's 

Government came. They used to support the Government from outside and also used to 

ensure it fell. That is a different matter at all. But they had empirical evidence in their favour to 

contend that non-Congress Opposition parties cannot rule the Centre and give stability. The 

second myth was also exploded, Sir, when Mr. Vajpayee and NDA Government came there 

and gave a stable Government of five years, which my friend Mr. Naik also acknowledged. 

Sir, what is the bottom line today? One of the greatest lessons of our democracy is that the 

people of the country today acknowledge and recognise their power that they can unseat 

any Government, State Government or the Central Government. People ask us in some 

seminars, why we don't have any IP-revolution type phenomena again now. I say, people of 

the country have known their power and they know that they can unseat any Government. 

Sir, a great positive feature of Indian democracy, I feel, is that the people of the country have 

recognised that they would give space to any political party which in their judgement is 

entitled to their votes. The second positive fall out of this is that the Indian democracy has 

become a great leveller. When the political parties, big or small, come through the political 

process, they recognise and learn to respect the identity, that is, India. Regional forces come 

on the national forum; the national forces come close to regional forces and there comes a 

different kind of understanding. Sir, I say so because I had the honour to be a part of 

Vajpayee Government for four-and-half years. We used to work with 26 political parties. 

We could understand their world-view and they understand our world-view. They influence 

us and we influence them as well. In the process, this healthy reciprocity is very important 

for the working of a coalition. Sir, let me today reflect upon some of the political positive 

consequences which have emerged out of it. We had many political parties which used to 

talk of cession from India and alienation from India. They had agenda and ideology and they 

are entitled to their ideology. But once the democracy gave them the political space, they 

realised that alienation is not the answer. Democracy tamed, democracy trained and 

democracy gave them the larger picture of the identity which is lndia, historically, culturally, 

socially and constitutionally. That is why I say democracy is a great learning process and 

that has been given today. What is the answer to the problem which my friend Mr. Naik has 

stated today. Let the democratic process answer the challenges which Mr. Naik had just talked 

about. There are challenges. I remember, Sir, when I was the Minister I had a long tour of 

North-East. I will not name the State. I had a long talk with the Chief Minister who has asked 

me for a dinner. Sir, he recounted his experience as an extremist in his younger days. He used 

to talk of cession from India. But once he became the Chief Minister, he realised the larger 

vision of India and the profound change which has come to him. I am sure these kinds of 

examples would multiply if the democratic process is allowed to have its play. Let us not stop it 

because the moment we put artificial political road blocks in the functioning of democracy, the 

problem arises. A>�B�e�N 
ह'��, �> wह�� ��  5p� ����� ह*, =� >�VC ह*-“?'���� ?'�?�0 �� 1?�� ह* 
I“ This concern for public humility, the inbuilt restraint which democracy offers you to work 

with also has its own great shock absorbing value in the functioning of democracy. The 

moment we snap that umbilical link of democratic conduct, the problem arises. My friend 

talked about the dismissal of many Governments. Yes, there have been dismissals in the 

past when Janata Party Government came to power. Before that, Congress Party dismissed 

so many Governments. But, what happened. The Court intervened. The 
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democratic process intervened. And, today, things have stabilised. Sir, I am also a lawyer by 
profession, but I do not agree with some of the judgements. Yes, there is a provision in the 
Constitution today that both Houses must ratify any Presidential proclamation. But, taking 
opportunity of the discussion in the House, let me give you a very concrete example. The 
Supreme Court, in Bommai's case, has stated that unless both Houses approve the 
Proclamation, it would remain in suspended animation. This is the additionally which the 
Supreme Court has added in Bommai's case. Why did founding fathers of our Constitution 
did not conceive of that? They were eminent lawyers, great visionaries from Dr. Rajendra 
Prasad to Sardar Patel to Dr. Ambedkar to Pandit Nehru. I think the rationale was, 'let 
something grow with constitutional tradition'. Today, Sir, let me give a very concrete example. It 
can happen any day. Apolitical party gets three-fourth majority in Lok Sabha. Okay, it can get. 
It has two-three seats in Rajya Sabha. Suppose, a particular information comes that a 
particular State Government in India, the Chief Minister, the Chief Secretary, the DGP are 
on the pay roll of ISI, a perfect ground for the dismissal of the Government in terms of 
constitutional scheme and the party in power has got three-fourth majority. But, it has got 
two seats in Rajya Sabha. Naturally, Rajya Sabha will never approve it. But, the political 
legitimacy of the popular support and the perfectly-justifiable constitutional ground cannot be 
acted upon because the Supreme Court has put, with great respect, an artificial roadblock by 
extending the constitutional provision which was not the intention of the founding fathers. These 
are the issues to be considered today. Sir, in our democracy, let larger issues be debated, 
discussed by the political process. I do not appreciate this attitude of the polity of today that 
shift everything to the Judiciary. Why? Let the political process respond to that. Let the 
Indian democracy respond to that. Let the people respond to that because cofliciting demands 
on political divide need not be adjudicated by the Judiciary. Let the political process respond to 
that. That is very important. I regret to say, in my understanding, not a very healthier 
development is there, be at the national politics or State level politics, O'�p= �, �'H� 
� 1?� ��� 
I P5 �'H� �� 0' [̀ �?� ह'��, 
�� ?��� I l Does the court always take a right decision politically 

speaking? They may take a right decision legally. But, Sir, I am very happy to know that the 
people of the country are realising how to respond to a state of uncertainty. I will give you 
two instances. I come from the State of Bihar. Post-2005 elections, there was a state of 
uncertainty. The then Governor—I need not name him—took a decision, wholly arbitral, 
wholly unconstitutional. The Supreme Court set it aside in the Rameshwar Chaurasia case, 
well-known case, and also had the occasion to give serious comments against the functioning 
of the Central Government as well. But, what did the people of Bihar do? They gave a 
conclusive majority to the NDA Government so that the state of uncertainty did not continue. 
Take the case of Uttar Pradesh recently/There was a lot of pressure of competitive politics. 
But, when the election came about, the people gave a conclusive majority to one political 
party; rightly or wrongly, it is a different part. The people gave the vote. And, a unique 
feature was witnessed in Uttar Pradesh that after 1991, for the first time, any party could get 
majority single-handedly. When I say, Sir, that let the political process take care of political 
consideration, I am talking in that context. People of the country are realising that. But, I 
agree with Mr. Naik on a larger issue. What is that larger issue? We are investing everywhere in 
the country, but we are not investing in democracy of the country. Let us acknowledge one 
thing very clearly. Now, India shall be governed by democracy, political parties, and elections. 
There shall be no military coup in the country. It has never taken place. It shall never take 
place. Now, for disastrous experience of Mrs. Gandhi in 1975 and that defeat in 1977, no 
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politician would dare impose emergency in India. India shall be governed by political parties, by 

elections. We are investing everywhere; we are talking of reforms everywhere, but we are not 

investing in democracy of India. That is a larger challenge, which creates serious anxiety for 

me. We need to invest in our democracy. We need to invite good people with larger vision 

to participate in the democratic process. We need to make party structure healthier. You 

just talked about your own State Goa. The state of perpetual uncertainty in Jharkhand, in 

Goa creates cause of serious concerns. They are good States, wonderfully endowed States. 

But two people, three people create problem. I think, it will be a great day for India if these 

people are defeated substantially by the people, by the voters in the elections so that they 

learn a lession that party hoppers and party breakers cannot have a promising future. 

It is good that it is hapenign in north India. We had a problem in Bihar, a lot of, with great 

respect, 'rogue' elements. They used to think, "we shall get elected as MLAs and we shall 

determine as to what course the polity must take." The people responded. We got a majority. 

I think, in that part of Bihar, the BJP got the highest number of seats ever right from the days of 

Jan Sangh. This is how the people respond and let us encourage people to respond in that 

healthy manner. 

Now, you have raised concern about a Constitutional mechanism. What can" be the 

mechanism? Would you stop regional parties from coming to the national politics? You 

cannot; you should not because if a regional party gets all the seats in Lok Sabha, you will 

not appreciate that, or, vice-versa. I think, we need to trust the judgement of the people of 

the country. We need to trust the political process, and, that will answer to all this. The 

people of the country are not happy about it. Go and see the feelings of the people of Karnataka, 

in particular. Now, we talk of an MoU on a stamp paper. A new kind of lingo has been 

introduced into the vocabulary of Indian politics. Now, I fail to understand how can a former 

Prime Minister of the country behave like this. Suppose I put in all the terms and one party 

violates. What will happen then? Will we file a title suit for injunction, for compensation? 

What kind of logic is all this? The political process needs to be understood, and, I am quite 

sure that whenever elections will take place in the State of Karnataka, people of that State, 

approvingly and convincingly, will give a very fitting reply to all these kinds of perpetual 

uncertainties. I feel this kind of periodical approval and disapproval by the people of the 

country is the only answer. 

I never doubt your intention because when you stated all these things, you have come 

with great degree of thought and concerns about the problem. But my concern is larger. If 

you make certain changes in the Constitution, then, judiciary has got the power to approve 

or disapprove it with its power of judicial review. Then, what will happen? Every political 

divide, every political uncertainty will go to the court. Is it fair for the country? Yes, a new 

trend has developed — a Speaker behaving in an irresponsible manner, people rushing to 

the courts and courts giving judgements. In Bihar case also, it happened. But it will keep on 

multiplying and multiplying. This is also not a very healthy situation where judiciary intervenes in 

the political process on top of the head. The larger principles are there. Now, the larger 

principles have come about. After the Bommai Judgement, any Central Government is finding it 

dificult to impose President's Rule. That is a good decision. The principles have been laid 

down but the working of all these principles must be left in the hands of the political process. 

Sir, I am an eternal optimist man. I think that this whole process of uncertainty which is 

happening would give us a ray of hope for the future and the people of the country would 

revert to a stable polity where, maybe, two parties dominate and other regional parties would 

also become a very healthy, cooperative, compatriot on the national scene. This is a transitional 
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phase. Why I say so, Sir? In conclusion, let me say one thing that the greatest speed of Indian 

economic progress has been witnessed when India is governed by coalition Governments, be it 

Mr. Vajpayee's Government or your Government. Yes, Left are Left. It may be that American 

capital losses its imperial colour when it gets invested in Kolkata. But, it is a problem in Delhi and 

other parts. It is a different matter altogether. But, Sir, today, let me ask a very interesting question 

and reflect upon the kind of polity India is witnessing. Some parties are recognised State parties 

like TDP, RJD, Samajwadi Party, DMK and AIADMK. But, apart from the BJP and the Congress, 

the other political formultion claming to have pretence of national outlook was the CPM and CPI. 

The declining, political status and health of CPI is well-known. Let us not talk about this. But, today, 

I will ask you a question, why has the CPM not grown beyond Kolkata, Trivandrum and Tripura. I 

remember, I come from Bihar, CPI was the biggest opposition party after Congress in 50s and 60s. 

CPM was a big force in Andhra Pradesh and also in Maharashtra. They had a powerful presence in 

Tamil Nadu. They were very important in Punjab also. But, why is it that today CPM is confined to 

three States only, one is important, another is second and the rest is a very small North-Eastern 

State. Why? I think, the people of the country have a very basic instinct to understand which party is 

capable of being designated as a national party and which party is not. Therefore, by the very political 

process itself, the BJP and the Congress have emerged as all-India parties. A healthy 

competition; East Bengal and Mohan Bagan; Good! It is good for the development of the country. 

And, the coalition era has given the biggest boost to our economic progress. If the policy is good, if 

you trust the entrepreneurial ability of the people of the country, they will give you regards. These 

developments offer me a great assurance of future, Sir, and I am quite sure, through the process of 

democracy, India is destined to become a world power economically, politically, militarily and also 

spiritually. Thank you, Sir for having given me time. 

PROF. P.J. KURIEN: Let me ask one doubt please. I am not opposing you. Are you saying 

that the economic growth is because of coalition or is it that it is a coincidence? 

SHRI RAVI SHANKAR PRASAD: Since you have asked me a question, what I am simply 

telling you it, if you come with right policy, if you trust the entrepreneurial ability of the Indians, if you 

allow them to do their business properly, if you allow them to work in a convenient atmosphere, the 

Indian enterprise, the Indian intellect delivers with heart. That is what I am saying. 

DR. K. KESHAVA RAO (Andhra Pradesh): Thank you, Sir. I have heard Mr. Prasad and also the 

Mover of the Resolution. Sir, I have not come here with any studied notes. But, I would rather 

respond. Since you have tried to take the debate to the higher plain of discussion, let us first 

understand the society that we have inherited it is a stratified society, is a coalition society. We are a 

multinational nation upto ourselves, the music in Kashmir is not the music of Coimbatore. Or, the 

kind of food there, is not here. The marriage code, the language, literature, everything is different. 

Yet, we have been one, which perhaps my friends this side might oppose. What is that spirit that has 

Seen holding us together? If a society could be held together with these diversified social groups, 

why can't it be translated into politics? Since Mr. Prasad referred to the tall personality, Panditji, 

Congress itself is a coalition party. All things to all people. I could be an extreme left in the 

Congress with an extreme right man presiding over. I can understand that you are trying to rely 

more upon a political process and set democratic process to its tune. I want Mr. Prasad and others of 

his ilk to understand that very interpretation and functioning of democracy is undergone a lot of different 

interpretations. 
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First of all, democracy inherits clashes. Then, there is the inevitability of clash that is innate in 

democracy. Let us understand that first. If I am to prove that I have a majority over you and thus 

entitled for power. I have to go to the people, fight amongst ourselves and prove to people after a 

fight for one month — Or. Gill sahib would give us the rules that I have a majority. Next, nobody 

says, as he said, neither the Constitution says, how I should behave. He told me how I could come 

here. I can only come after using my lathi or my muscle or my money or my caste or my region or 

whatever it is to gain majority over my rival. This kind of a clash is inherent in democratic process, 

election Process. Then next process of democracy is how do I function in a House where the polity 

is controlled. Now that is what exactly the Mover of the Resolution was concerned with. While what 

you have said is true that the founding fathers of our Constitution had never envisaged, if not 

visioned, this kind of 200 parties coming into play and each one trying to compete with each 

other, and in this competition their eyes are glued was nothing but seat of power. The seat of power 

being the centre of attraction, all these issues which crop up need to be sorted out. I am not trying 

to immediately suggest that there has to be a change in the Constitution or bring an amendment to the 

Constitution. Nor the Mover of the Resolution said this. What he has said is that if there is a need 

for it. why not it be taken up. If the Constitution amendment is not helping us, can there be a code of 

conduct, to which you have referred? A code of conduct is nothing but a democractic process. Sir, 

how do we give shape to this democratic process is another issue which concerns all politicans. Sir, I 

was wondering whether in present globalised era, are we able to still talk about some kind of a 

complete sovereignty? Are we not to shed this sovereignty at all? Let us take climate changes. A 

partcular UN committee might come and ask you behave in such and such fashion. You give up 

your sovereignty. So, things are changing. Whether you accept them through the Constitution, or 

accept them through the debates, or accept them through changed rules, it is not the question here 

today. 

The democracy, about which Mr. Prasad talked firstly, the underpinning of such democracy should 

be that it should be responsive; it should be responsive to the needs of the time. If democractic 

process, or democracy as such, is not able to respond to the times, then it losses all its strength, 

meaning and content. That is what exactly the Mover of the Resolution has in view. And it is very 

imaginative of Mr. Naik to make this House exercise its mind over the tilings that are coming to. This 

is what exactly we are trying to discuss today. We, all politicians, in a coalition era are short-term 

maximisers. We want to attain everything within a short time. And I totally agree that coalition is 

nobody's choice. If everybody wants to give me full power, I will enjoy it. But things are not so. What 

is required therefore in this age when coalition has becomes compulsion is that we develop what Mr. 

Prasad referred to as, enduring traditions. Let me tell you that even the founding fathers did not 

depend too much on constitutional amendments. They depended on these conventions, if you 

were to read the Constitution between the lines and Understand its spirit, it is the founding fathers who 

always thought the evolution of democracy in this country would be through developing conventions. 

But the blurred conventions, which Mr. Naik has listed out, have failed us. So what is the answer? 

A day would certainly come when a healthy two party-coalition would be there. I understand that 

BJP and Congress Party, which are pan-Indian, will be there but others have to join them. I would 

certainly agree to it. But on what basis? Will it be on the pre-poll basis or will it be on the post-poll 

basis like the CMP that you would evolve? Whatever it is, what you take up will depend on how you 

respond to the people's needs. This, exactly, what the democracy has to do. Sir, Mr. Naik has 

referred to the Representation of the People's Act. It is true that it has done very good. It has got 

some kind of a democractic element into our 
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Parliamentary system of governance. But, it has not bothered as to see who came in although 

it tried to see that the best man comes in. And, as is said, money plays a role at some places; 

muscle plays a role at some places. They could not be stopped that. They tried. But, you 

have your own methods of countering and overcoming them. This is what exactly is happening. 

That is another aspect which the Mover of the Resolution wanted to take note of. 

In the end, what is happening is, that, democracy is adjusting itself slowly. Sir, it is evoliving 

itself. We need to look into that. Sir, let us take the Central Government of today or of the 

past, it encapsules the polity of coalitions in it, be it a one-party Government or a two-party 

Government or the coalition Government. That is how it really evolved itself. That has been 

our experience right from the beginning. It is not that coalitions have come only in 1970s. In 

1950-51 also, in Cochin and Travancore, we had them. In Andhra, in 1953, we had a coalition 

Government. In 1967, we had SVD Government. PEPSU had in 1951-52. Punjab had it. So, 

almost all the States in the country had coalition Governments and they ran well. But, that 

was based on traditions. But, the values have changed; techniques have changed; the needs 

of politicians have changed; the greed of the politicians has changed. In that context, what 

do we do? If Avesta was to give everything, there was no need for Hinduism to emerge. If 

Hinduism was an answer to all, there was no need for Taoism to come. If Taoism was an 

answer to all the ills of the society, there was no need for Christianity if Christianity was an 

answer to all this, there was no need for Islam to come. If Islam was an answer, the Sikhism 

would not have come. Social philosophy tells us. That whenever there is some kind of a 

crisis in the society which transcends time and space, new philosphy emerge. That needs to 

be understood and tackled. In a polity, that exactly is the situation. After all, what is politics? 

Politics is nothing but a social order. You reflect the social need. We always talk about 

politicians. At least, I know, when I went to a village and asked for a school, people branded 

me as a social worker. But, I did not get the school at that time. Then, I collected signatures 

of the people for it. People called me a public worker. When I did not get it and went on to 

become a Sarpanch to get a school, they called me a political worker. It is an evolution of a 

social worker into a political worker. That is what we say that all these politicians are trying to 

behave. But, there have to be some rules to the game. That is what the Mover of the 

Resolution wanted us to understand. We have examples to learn. We have many countries in 

Europe which have these coalitions. We have them in Africa, in Latin America, etc. Only 

thing is we need to know how they functioning? At the same time, if Gill Saheb were to be 

asked, he would say that they are not a healthy as they look from distance. The question 

today is: What is tickling us? I know your concern arose because although we join initially on 

a good tenor and tone, the moment we get into power, our own compulsions, our sectarian 

approaches and our own timely needs will make us use some kind of pressure or which you 

might call blackmail the other party or twist the arm of the govt, to get things done. That 

exactly has made you concerned and unhappy. There are, for example, inter-State river water 

disputes, allocation of funds, devolution of  powers for the States etc. Paradoxically, what is 

happening is, every leader in the State wants coalition at the Centre, but autonomy at the 

State. We don't want any interference from any quarter at the State level. At the same time, 

because the Centre has to run the Government, and only the Congress and the BJP can do it, 

they join one party or the other as a compulsion. So, they want the coalition at the Centre and 

autonomy in the State. This is our political psyche of evolving democracy. In such a situation, 

something must come in. As 5 told you about the religion, the Constitution is another bigger 

religion, so some kind of a rule, which needs constant monitoring. I am not trying to say that 
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there should be some kind of a constitutional amendment. Even if it is coming, let it come. 

There is nothing wrong in it. But even as a voice, what kind of an understanding you would 

enter into although I am not trying to talk about MoUs that it talks about, and of which stamp 

paper MoUs you are talking about. When you can talk about black magic in a State changing 

the Chief Minister, MoUs don't make greater fun. So, let us forget about it. So, the question 

today is, nobody is desiring to have a coalition, but it has become inevitable. Since it has 

become inevitable, let us understand the compulsion of coalition and rules to run it. 

Compulsion of coalition is leadership. Are we able to give this leadership? Does this leadership 

come from the personality or does it emerge from the agenda? If it is coming from agenda 

then what kind of democratic process or what kind of political process you are trying to opt so 

that the people are with you in the agenda. So, it is not the leader, if the personality is 

taken out, it is the people who matter. You do not have the 'recall system', you dont have a 

system where you are able to reject a main midway. My entire thrust is, try to take all people 

into consideration because this is a country whose social structure is different are trying to 

talk, is a country where you have not seen 7 per cent of people who live a in places which are 

not connected to roads. For instance, the tribals in the remote areas where there are no roads 

and you will not be able to see them for another 10 years to come. That is the real situation. 

Mere talking would not help. This is a society where touching another human being was a 

crime under some kind of a dharma. We need to take all these things into consideration, 

while fighting them. 
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THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Mr. Rao, how much time will you 

take? 

DR. K. KESHAVA RAO: Another 3 minutes. I will not take much time. Since my friends is 

becoming impatient, I would not do it. I will only look into his eyes as sought and talk now. 

The question today is, if you are able to build up a polity which is inclusive, that inclusive 

polity, must include the peoples' agenda; that agenda should include nothing but the 

development about which we have only been talking, but which we have not been able to 

translate into practice. That would give us some kind of a back up mechanism, but that is not 

a foolproof mechanism at all. That is what exactly, perhaps, Mr. Ravi Prasad said when he 

referred to democratic process. That democratic process or the political process need to 

understand two issues the personality and also the agenda. Against such a blackground, I 

would rather say that when you are taking up the problem of the crisis of Coalition 

Governments and when you are really interested to solve this problem, you have two schools 

of thought before you. One is, either go through the constitution amendment or code of 

conduct or try to evolve a polity that is going to be an answer it. Sir, I can understand the 

apprehension of Mr. Ravi Prasad, who said, the moment you codify, these changes in the 

Constitution. Are we not running into the trap of the Judiciary? I totally agree with him. Let Mr. 

Ravi Prasad know this. Mr. Ravi Prasad, I want your attention. 

SHRI RAVI SHANKAR PRASAD: Mr. Rao, I am Ravi Shankar Prasad. I am not Ravi 

Prasad. Therefore, I am not listening. That is the problem. 
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can go without even Supreme Court or courts. Let me tell you. The present courts which 
serve the rich more than poor should be changed. When I said this, the Supreme Court 
wanted to issue a contempt notice against me. But it was dropped. It is not that through this 
kind of codifications or through this kind of arrangements that we are not driving them to a 
trap. But, at the same time, there must be some kind of a referee who can tell us, with the 
kind of powers needed. That kind of thing must come. 

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Please conclude. 

SHRI RAVI SHANKAR PRASAD: Sir, this is part of the proceedings. Should I correct? Did 

the hon., Member say that we do not need Supreme Court and High Courts? 

DR. K. KESHAVA RAO: I didn't get you. 

SHRI RAVI SHANKAR PRASAD: Did you just say that we don't need the Supreme 

Court and the High Courts? 

DR. K. KESHAVA RAO: What I said is this. I want you understand the spirit of it. What is 

said was that I don't want to run into the trap of the Courts. Through these codifications. The 

condifications that Shri Shantaram Laxman Naik talked about should be such that they 

should not come under judicial purview. This can be thought of. That is why what is required is 

for the experts to sit together, put their heads together and consider the entire issue in a 

cool and composed manner so that they can workout the answers to the entire issue. Thank 

you very much. 

SHRI V. NARAYANASAMY: Ravi Shankar Prasadji, if the Supreme Court and the High 

Courts are not there, what will happen to our livelihood? 
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�� ?�& Q� I A��� �'1 �0 B� #������ ह*, "�� �ह) �� �ह 
. �& I �ह /���0= #������ ह* +���� 0' 5p� 
>�XH��� �0��� ��  5�� �&, A,ह��� �ह,�%S��� �', �ह,�%S��� ��  ?'�� �', .�L�� �', 0' P>��N� .�L�� Q�, 0' 
�.�5 .�L� Q�, 1�ह� �ह �5ह�. ह', 1�ह� AU. #��� ह', �� .? ह', 1�ह� >VW1
� 5���? ह' – 0' 5p� >�XH��� Q�, �� 
�5 �ह�� e�S� ह' �& �� /��?= e�S� ह' �&, +���� A��� 0' 
ह4�����N� Q�, �0��� ��  5�� A��' 0' .'��� 
�
?�� 1��ह= 
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Q�, /� >�XH�� �� �ह �ह) �
? >�& I /��?= A���  P��. B�� A4>,� ह'�� ���, A���  P��. �%S�� A4>,� ह'�� 
��� 2. �`. .�0�? >�H�0 �[��. ह' ��� I 05 .�0�? >�H�0 �[��. ह' ��) �' �`. A���  O'H� �� 5p� P�� 
�.��. 
� 
ह4�>�E� B��
�� P�� �.�� ?�� I 
ह'��, �> 0���� ह* �� �.��. 5���� 
� �'-�', ���-��� ��S� 
B� 
ह4�>�E� B��
�� P�� �.�� Q� I .�� ���. #��� 0� �� �ह� �� o�.!�] 
� �' ��� ��
� �]�H5� �.�� ह* I 
A,ह��� �ह� �� A��' �'H �ह� ���� 0�=, ?���� �ह 5�� ह'�� �ह) ह* I A��' �'H �' �
?�� ह� ह* I P�. �� 
�]SH5� �.�� ह[ �' A��' �'H �
?�� �� �'& .'� �ह) ���� I �ह �]SH5� /��?= �.�� ह* �� A��' �'H �
?�� 
�� �'& .'� �ह) ���� I �ह �]SH5� /��?= �.�� ह*  �� A��� �'H �
?�� ह* 2. �'H �>��  ह* �' A��' �'H 
�
?�� �� �'& .'� �ह) ���� I �ह �]SH5� /��?= �.�� ह* �� A��� �'H �
?�� ह* 2. �'H �>��  �ह�� �� 
�ह) �
?��� I /��?= F� ��,��.�
 ?º
E ���� 0� �� �ह� ह* �� �'/?��� ����
�H �� =� ���
 ह'�� 1��ह= 
I 0' ?'� 5p� >�XH�� ��  ��Q �
?�. �'/?��� ����
�H 5��"���, �� "�� 
ह��� � �.� �� ह
 O'H� >�H� ��  ह* 
�� ह
 >�O� 5[c�� ��?� ?'� ह*, ह
�.� �.��. 
� �'& >�O �ह) ह* I /��?= ���� 0� �� �ह =� 5�n�� ���_> 
?��� ह* 2. A�
� �ह� ��� ह* �� /� ��  5�.� 
� �'& ����� 5��� 1��ह=, �'& ���
 5��� 1��ह= I +�'�� �0 
�� �ह� �]
��] ह* I A>�B�e�N 0�, 
* �ह �ह�� 1�ह���� �� /� �'&?��� ����
�H 
� 0' O'H� �'/?��� 
>�XH��� ह*, A� �� B� /L0� ह'�� 1��ह= I P�. �> A��� /L0� �ह) �.���, A��� B��
�� �� /L0� �ह) 
�.��� �' �`. �ह� ह'�� �� �'& �.��. �' ��� 
�, �'& =� ��? 
� 2. �'& O: 
ह��� 
� ��. 0��� ह* I 05 
�.��.� ��.�� ह* �' A��� #B�� ह
�.� exchequer >. ह'�� ह[, ह
�' /?�+�� 
� 0��� >p�� ह* 2. �B�-�B� 
�' 5 ��? 
� �'-�' 5�. 1%��� ह'�� ह* I /��?= ���� 0� �� 0' P
�]
�H ?��� ह*, A��� �ह
� ह'�� ह%= 
* 
����. 0� �� �' >�VC��� �ह�� ह%= 5���� 1�ह���� �� : 
 
   “�
. ��� ह[ �ह� >�> �� B��� �� �? t��6 
 
   0' �HSQ ह* �
� �?!��� A��� B� P>.�6 I“ 
 
 
ह'��, 
* �ह�� 1�ह�� ह�� �� 0' ����� 5���� ��?� ?'� ह*, 0' ����6�� 5���� ��?� ?'� ह*, 0' 
����6�� �' P
�] �.�� ��?� ?'� ह*, >�� �ह) +�' /��� ���� 
� B� A���  ��
�� 
� �ह �ह) ��� �� �'/?��� 
����
�H �0 ��  �
� 
� 0R.� ह* I 
ह'��, .�� ���. #��� 0� �� 5ह%� PZO� 5�� �ह� ह* 2. A��� �% O 5��� 
�� 
* �ह
� B� ह'�� ह�� I A,ह'�� ��.>�.=
., ��.>�.�& 2. ���� >�H� ��  5�.� 
� �ह� �� �� >�XH��� �5ह�. 
� +�� 
�
�$� ह' ��� ? �ह �ह�� 1�ह�� Q� �� ह
�.� >�H� +�� ��� 5n ���, ?���� �ह A,ह��� �ह� �ह) I .�� ���. 
0�, ��.>�.�&. /��?= !4
 ह' ��� +���� A���  >�� 
���. �� 
%�� �ह) Q�, ?���� �ह �ह) >�=, ?���� �> 
��� .�!= �� >�.� ?'� �B� 
� �> �' =� S>�H Q� I 
ह'��, ��.E�� 
����� PH? �5ह�.� ��0>��� 0� �� 
?'� �B� 
� B��E �.�� ह%= �ह� Q� �� 
* /�?8�� ��
� ह�� I �> �� >�H� �5 ह�. ��� +���� �>�� >�H� 
�� 5ह%� 5p� ����·
 �ह� Q� I �>�� =� ����·
 Q� 2. �ह Q� 
���. �� ����·
 I �> 
���. ��  ����·
 �� 
ह� /��� ��� 5n �= …(7
�8�+)… 
 
 �� :;+���
, !�*, : A>�B�e�N 0�, �ह घ'. �>VU0�� ह* I �ह �ह .ह� ह* �� B�.��� 0��� 
>�H� �� …(7
�8�+)… 
 
  !�"�O
X (��  �
 2��! 4�ह) : �> �� P>�� 5�� �ह �� I 
 
 �� :;+���
, !�*, : A>�B�e�N 0�, �ह �ह .ह� ह* �� B�.��� 0��� >�H� �� =� ��S� Q� 
…(7
�8�+)… 
 
  !�"�O
X (��  �
 2��! *�ह�) : �>�� P>�� 5�� �ह ��, P5 �> A� 5�� �' O'�p= I 
…(7
�8�+)… ह' ���, �>�� 5�� 
�� ?� …(7
�8�+)… 
 
 �� :;+���
, !�*, : A>�B�e�N 
ह'��, �ह �ह .ह� ह* �� B�.��� 0��� >�H� ��  =� ��S� Q�, 
��� ��? 
� B�.��� 0��� >�H� ��  =� ��S� Q� I �., �� /� #��. �� �?� 5�� .ह� .ह� ह* …(7
�8�+)… B�.� 
��  /��ह�� 
� �5 5�0�>� ��  =� 
[f5. Q� I 
 
 �� �*� 1��� 2��� : 
ह'��, 
* =� �xह 0y. �y� �� �� �'���'� �� /� 5ह� �� S�. 5ह%� 
5�n�� ह[ 2. .�0����� >��rxह B� ह* …(7
�8�+)… 
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�� ��)+�*� 2��� : �., >��rxह �ह� ह[, A,ह��� 0' �ह� ह*, A��� 
* 0��5 �� .ह� ह�� I �> B�? �= 
�� /,ह��� �ह� �� ��.>�.�&. �[ �� !4
 ह' �&, A,ह��� �ह�, #'��w]� 
� ���!=, �[ �� !4
 ह' �& 
…(7
�8�+)… 
 
 �� :;+���
, !�*, : �%$�� 0�, �> ��ह= �� 5�.-5�. 
���.,
���. …(7
�8�+)… ?�?� 0� �� �ह� �� 
,��� 
���. >. �·
E ह%� ह*, +�� 
���. �?� 5�� ह* I 
���.-
���. �> +�� 5'?�� ह* I 
ह'��, �5�� >ह?� 

%o� /� 5�� �� AU. ���� 0�= �� �5 /� ��� 
� B�.��� 0��� >�H� ��  �� �? =� 
�5. Q�, /��' .�0����� 
/��ह�� >�� �ह� ह*, /��' �ª� >�� �ह) ह*, B�.��� 0��� >�H� 1980 
� 5�� 2. B�.��� 0��� >�H� �� 
�%R�� 16 ��S�� �� ह%& Q� I 
 
  !�"�O
X (��  �
 2��! 4�ह) : $?�0 5[�c=, 5[�c= I 
 
 �� ��)+�*� 2��� : 
ह'��, /��' 
* ��>� ?� .ह� ह�� I  
 
 �� 2�� �I� ��Y� (*.ह��) : Sir, he is expressing his view. 05 .�� ���. #��� 0� 5'? .ह� Q� 
�' ह
 �5 ?'�� �� �%��, ���� �� �% O �ह� �ह� I Let him speak, �> 5[�c= I 

SHRI RUDRA NARAYAN PANY: He is distorting history while expressing his views. 

 
2�. ��� ��� "�<��� (*.ह��) : ह
�' ?��� ह* �� B�.��� 0��� >�H� …(7
�8�+)… �� �? �1_?��� ��  

�?= ह� ह�v� 
� ��� ह* …(7
�8�+)… 
 
  !�"�O
X (��  �
 2��! 4�ह) : $?�0 5[�c=, 5[�c= I  
 
 �� ��)+�*� 2��� :Sir, the amendment is "The House resolves to constitute a 

Committee for the purpose of recommending amendments to the Constitution by way of 
adding a new chapter on the governance of coalition governments providing for the powers, 
duties and responsibilities of coalition partners, and for providing a code of conduct in the 
matters where constitutional provisions may not be practicable." “A>�B�e�N 0�, �ह �7� ��� 
�?= ?������ +���� �'�?�� 
� �' ��
� ��� ह*, 1�. ��
�, >��1 ��
�, 0' N���� 0�ह �� 0���. ��� 
ह* �' "�� �ह� �
o� �� ह
 
�� ह' �=, ह
 O'H� ��
� ह*, P�. ह
�.� �ह�'� �> ?��� ह* �' ह
�.� 
��-
�f
�� B� ह'�� 1��ह=, ����6�� 
� /�� ?��� ��  �?= P
�«]
�H ह'�� 1��ह=, ����6�� 
� "�� 5�� ��� 1��ह= I 
P�. "�� 5�� ��� ह* �B� 
�.� 
��-�f
�� ह'�� I 
 
  !�"�O
X (��  �
 2��! 4�ह) : .�0���� #��� 0�, �>��  1�. �
�H Q�, �> �c �
�H 5'? 
1%��  ह*, P5 �> /��' ��+?�] ���0= I 
 
 �� ��)+�*� 2��� : �., 1�. �
�H 
� ��� �
�H �' A,ह��� ?� �?�� I PB� 
* ��_?�] �.�� ह�� I 
 

 !�"�O
X (��  �
 2��! 4�ह) : c�� ह*, ��+?�] ���0= I  
 
 �� ��)+�*� 2��� : A>�B�e�N 0�, 
* �`. =� 5�. �ह�� 1�ह���� �� ��
� �' ��B �ह� B.�� 
1��ह= 2. 5'?�� �
� /� 5�� �� ���? .!�� 1��ह= �� 0' ��
� �%� .ह� ह*, �ह A� 5�� �� 0��5 B� 
���� 2. A��' H'?.�� B� .!�� 1��ह= I �� B�? �= �� P�x�0� ��  �7�� �� ¸�� ह
�' B� ह*, P�x�0� �ह) 
5'?�� ह* +���� ह
 ?'� >�X?��
�H 
� P�x�0� �ह) 5'?��� I �> 0���� ह* �� ]�. .�
 
�'ह. ?'�ह�� P�x�0� 5ह%� 
5�n�� 5'?�� Q� ?���� A,ह�� �ह� �� 0' ���¼ ह*, ?'� �� ���� ह*, �ह�� ह
� P�x�0� �ह) 5'?�� 1��ह=, 
?���� 
%o� �
o�� 
� �'& ��+�� �ह) ह'�� ह*, +���� 
* B� ����� �� ��D�Q� .ह� ह�� I ����� ��  5�.� 
� 0' 5�.� 

� 0' .�� ���. #��� 0� �� �ह�, �ह 
%o� ��� ह* /��?= 
*�� �ह� I  
 
  !�"�O
X (��  �
 2��! 4�ह) : $?�0, $?�0, �> /� �5? �� ���
� .�ह= I  
 
 �� ��)+�*� 2��� : 
ह'��, ह��, 
* /� �5? �� ���
� ह��, �� �5? �� ���
� �ह) Q� /��?= 
* 
5'? .ह� ह�� �., 
* �>�' �ह .ह� ह�� �� ����6�� 
� "�� ����� 5��� 1��ह=, ����6�� 
� �'& ���'6� ह'�� 
1��ह=, P�. ���'6� 
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ह'�� �5 �� �.��.� �ह) 0�=��� �., �0 +�� ह' .ह� ह*, PB� �� �' 
ह���, ��� 
ह��� >ह?� (��
 �� घ�A�) ह
 
?'� �ह �'1 .ह� Q� �� ,�%+?��. ]�? >. �.��. 1?� 0�=��, �5_�% ? #1�. ह' .ह� Q� I P�. �'�?�� 
����
�H �� �'& `«]�
�H? ह
�.� ����6�� 
� �?!� .ह��, �'& ���
 5���� .ह��, �' �ह �' ���-1�. 
ह���, 
>��1 
ह���, O: 
ह���, 0' ���� �� VSQ�� Q�, �ह �ह) .ह��, >��1 ��? �.��. 1?�� >��1 ��? �.��. 
1?��, ?���� 1�.->��1 
ह��� 0' �.��.� P`�. Q�, 0' 5p� ?'� /�
� Q�, A� ?'�� �� P>�� ��
�� 
� 5�� 
�?�� �� �.��. �' 0� .ह� ह*, �.��. �' 0� .ह� ह*, /��?= 
* F� ��,��.�
 ?º
E ���� 0� �' 6,���� ���� 
1�ह�� ह�� �� A���  ��
� 
� �ह 5�� �& ह* 2. 
* /��� �
Q�� �.�� ह�� �� coalition government �' 5���� 
��  �?= 0' .�0�? >�H� ��  ?'� ह*, A��' B� 
��-�f
�� ���� 0�= 2. A���  �?= P?� �� ����6�� 
� 
���'6� ���� 0�=, 6,���� I 
 
 �� ./)"�M, *����� : A>�B�e�N 
ह'��, 
* �ह �
o�� ह�� �� ��,��.�
 ?º
E ���� 0� �� 0' 
�ह ���_> .!� ह*, �ह 5ह%� ह� PZO� ���� �� .!� ह* I �ह �ह� ह*, 0[�� �� .�� ���. #��� 0� �� P>�� 
����� 0��& �� /��� �% O ?' �%y>�'� B� �. ���� ह* I ?'���� �� 0' 5%����� ह*, �ह �ह� ह* �� ह
� 
0��� ��  ����� >. 2. 0��� ��  [̀ �?� >. ��W��� �.�� 1��ह= I ह
� ��� ��� ह*, =� 5�. ���6� 0� �� =� 
P�x�0 �� �ह� Q� �� �> ��� �� ����� �� 5�� �.�� ह*, >.��% �>�' �ह >�� �ह) �� �>��  ��� 
� ����� 
P��N� ह*, ����� P¸�� ह* 2. ?'���� =� 0����. 2. >n�-�?!� ?'�� �� t��SQ� ह*, ����� �� PQ� �� ह� 
�
o ���� ह*, �' �> B�.� ��� �� ����� ��  �?= +�� 5�� �.�� ह* ? �5 ���6� 0� �� �' H�� �7�� 
� 0��5 
���� Q� �� ह��, �ह �ह� ह* �� ह
�.� ��� �� 0��� P���N� ह*, >.��% /��� �ह 
�?5 �ह) �� ह
�.� ��� �� 
0��� 
� �
o��.� �� �'& �
� ह* 2. A,ह��� ���.� 5�� �ह� �� ����� �� �ह 
�?5ह ह* �� ह
 �?�� 
�. ���� ह* I ��
� �?�� B� �. ���� ह*, >.��% 0' ���� ह'�� ह*, A�� �?�� �%6�.�� �� ����� ह'�� ह* 
2. 0' �%?�
 ह'�� ह*, �ह 
��?� ��  /��.� >. ��
 �.�� ह*, �ह ���6� 0� �� �ह�� Q� I 
* �
o�� ह�� �� ह
�.� 
��� 
� 0' ?'���� �� SQ�>�� ह%& ��c ��� 
� 5ह%� A��.-1n�� �=, >.��% �0 B� �
�
 ��
�� ��  5��0�� 
* 
5ह%� ह� ���� ��  ��Q �ह ���� ह��, घ
]� ��  ��Q, ��� ��  ��Q �ह ���� ह�� �� ह
�.� ��� 
� ?'���� �� 
?'������� t��SQ� �0� �.���  �� 1? .ह� ह*, A��� 
* ���V,�� ह�� �� ���� � ���� ��� 0��� �� �����, 
0��� �� [̀ �?� �ह� R> 
� �=�� 2. �ह .�0����� �?� �' B� 2. �.��.� �' B� 
�r���, ������� 2. 
����
� �.�� �� ��
 �.��� I 
 
 A>�B�e�N 
ह'��, 5ह%� �� ��<��� �� �ह�� P>�� .�� .!� ह* �� �ह�� >. 5ह%� �? ह' �= ह*, �
�
 
.�0�? �? I ह. ��
� =� >�H� 5�� ?��� ह* /��?= �ह�� >. .�:;�� S�. >. �
 �� �
 �� �? �' �� ��� �? 
.ह�� 1��ह= I PB� .�� ���. 0� �0� �.` /��.� �. .ह� Q� �� /� �
� �c5�6� �� 0' S�y> ���, �ह �' 
�?� �� ��� �?� �� S�R> ���, 
* 
���� ह�� �� �ह A��� �?�`ह
� ह* I �ह �C� �8. >. ह*, 
�. 0[�� �� 
c�� PB� ह
�.� >��� �C� �� �ह� �� B�.� =� 5ह%� ����? ��� ह* 2. "�� ����? ��� 
� ���B,� B���=� ह*, 
���B,� ��S�h ����� ह* 2. ?'�� �� �
�
 #��. �� ����N�=� ह* I �ह /�(?*] �ह) ह* �� ½��� �ह) ह* �� ��.'> �� 
O'H� ��� �ह) ह* I �ह 5ह%6
� ��� ह*, 5ह%B��� ��� ह* 2. "�� ��� 
� �� �? =� �� �' .�0����� �? ह�, �ह 
P��B� ह* I /�(?*] ��  ?'���� 2. ������ t��SQ���  ����� �� /��ह�� ��!� 2. B�.� ��  ������ t��SQ� ��  
����� �� /��ह�� ��!�, �' 
%o� /� �Z1�& �� 0����.� 5ह%� c�� �.���  �� ह'�� I 05 ��� ���� ह%�, �' 
���6� 0� �� +�� �?�ह �� ? ���6� 0� �� �ह� �� ���x�� >�H� �' �'p ���� 1��ह= I A,ह��� "�� +�� �ह�  ? �ह 
/��?= �ह� +�'�� ���x�� �?�ह �� ? ���6� 0� �� �ह� �� ���x�� >�H� �' �'p ���� 1��ह= I A,ह��� "�� +�� 
�ह� ? �ह /��?= �ह� +���� ���x�� >�H�, 0[�� �� PB� ह
�.� >��� �C� �� �ह� �� ���x�� �'& .�0�[��� 
�? �ह� Q�, ���x�� ����� ह���? �.�� �� =� 
�1 Q� I ���B,� ��1�.� ��  ?'�, ���B,� ������� ��  ?'�, 
���B,� §V:H�� ��  ?'� A�
� ���
? Q� I /� #��. ह
� 0�� #�$� ह%& 2. ह
�� ����� ह���? �� I /��?= 
���6� 0� �� ���? Q� �� P�. ���x�� >�H� !4
 ह' 0�=�� 2. P>�� ������, ��1�.�, ����·
� ��  �6�. >. 
0' .�0�[��� �? ��c� ह���, �� �
���� ��  �6�. >. 1%��� 
� �हS�� ?��� 2. 0��� �' B� =� ���_> �
?��� 
�� �ह ��� >�H� �', ��� �? �' >��� �.�� ह* I ��,�% ���x�� ��  ?'� �ह) 
��� I +�� "��ह���� ��.E Q�, 
* 
A��� 11r �ह) �.�� 1�ह�� ��,�% 
* ��� �' �ह B� 5���� 1�ह�� ह�� �� 1945, 1946 2. 1947 �� 0' �
� 
.ह� ह*, A�
� B� ���6� 0� 2. >��]� 0��ह. ?�? ��हR 0� 
� 5ह%� ��� -�����  ह%�, A� �'�� ��  ��1�.� 
� 5ह%� 
5%������ P��. Q� I ���6� 0� �0� t��SQ� �' ?��� 1�ह�� Q�, ���6� 0� �0� 5%������ �6�. >. /� ��� �� >�.� 
t��SQ� �' !p� �.�� 1�ह�� Q�, ��हR 0� A���  c�� ��>.�� Q� I ���6� 0� �� �'��� �� �� a? /��]�� 
���x�� �
�H� �� 
�wH� 
� A���  #S��� >. 11r ह' ?���� 
�wH� �ह� ह' >��� I A,ह��� �?!�. ���� I A,ह��� 
P>�� >� 
� =� 0�ह ��हR 0� �' �?!� �� 
* /��?= �?��� ह�� ���� ��� ��?� >�n� �' �ह >�� 
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[�� ./)"�M, *�����] 
1? 0�=  �� ह
�.� 2. ह
�.� ��:� ��  5�1 ��� ��1�.�, ��� ������ 2. ��� ������� �' ?��. +�� 
�B�� ह* 
���� ��� �� >�n� A�� ��  �ह��5 �� P>�� /��ह�� �' .1 ���  I  ��,�% ���x�� >�H� �' !4
 �ह) ���� ��� 
2. ���x�� �� �1�S� ���
 ह' ���-��_?� �� ?��. x�
 �B� ��, ����' �� I +�� ? +���� ���x�� �� ����� 
�� ?p�& �� ��.� F�� S��� ?� �?��, ��.� �
�& �ह !%� !� ��� I =� ������ A� �
��� 
� 5p�-5p� ��<�� 
?'� ��c� �.�� Q� �0��� ��
 Q�-indispensibility, t�VC, >�.��. 2. �?-�� P������ ह' �= I P�. �� �ह) 
.ह��� �' ��� H�H 0�=�� 2. �ह ��?��?� 5ह%� ���� �� 1?� I PB� �� .? ��  5�.� 
� .�� ���. #��� 0� �� 
11r �� I 0ह�� �ह) Q� �.��. 
� P�. /� #��. �� �'& VSQ�� ���  �� �ह�� �c5�6� �� �.��. 5� ���� 
Q�, ���x�� >�H� �� 2. �� ,- �� �.��. �� A� �.��.� �' �ह) 1?�� ���� I +�� ? +���� A��' �ह !�.� 
Q�, A��' �ह ?�?1 Q� �� A��� 0' �1�S� ह*, A��� 0' P�6>4� ह*, 0' A��� P�6��. ह*, �ह PN%E .ह�, 
A�
� ���� #��. �� �'& �� �� N.E � ह'�� >�= I �ह VSQ�� 5ह%� ���� �� 1?� I 0[�� �� PB� .�0���� 
#��� 0� �� �ह� �� ]�.?'�ह�� �� �[. ���x����� �� 5�� �ह�, �' ?'� A��� 
��� Ap��� Q� I �ह�� Q� �� �ह 
�' utopian ह*, ��_>��� ह*, �ह ��B� �ह) ह* +���� ���x�� >�H� �� ह
��� .�0�[��� �?� ��  5�1 ��?� ����., 
A�
� �>� 
� 
�B�� >[�� �.�� �� �'��� �� I 0[�� �� �> 0���� ह* �� ���x�� >�H� .�/H�� B� Q� 2. 
���x�� >�H� ?�©H�� B� Q� I �� �'�� #��. ��  ?'� Q� I �ह �U� �� ��
 B� �.�� Q� 2. ��.'6� �? �� B� ��
 
�.�� Q� I /� �.ह ��.'6 >N �B� B� AB. ह� �ह) >���, �B� 
�5�� ह� �ह) ह' >���, 05�� ������ ?'���� 
�� 5%������ ��� ह*, P������ ��� ह* �� �ह�� >. .�0�[��� �? 
�5�� ह' 2. �& .�0�[��� �? ह' ���� 

�����|� �', �ह�� �� 0��� �' ���_> n\��� 
�� , ���_> 1%��� 
� ����� ह' I ?���� ���x�� >�H� �� �'& 

05��, ��C ��.'6� �? �� .�0�[��� �? �' >�>�� �ह) ����, ±:H ����, ?'�� �' !.�� >� ���., ?�?1 
���., 1%��� 
� Af
����. 5���. 2. �ह �.��� 1?� I /��?= ?'�ह�� 0� �� �ह� �� 0' ���x�� �� 
6�.����ह��� ह*, /��� 0' ?'���� ह*, A�
� v0r � .ह� ह*, ?'�� 
� 1���� �ह) � .ह� ह* I 1%��� ��  #�� 0' 
�
� 2. 0' y�1 �
 0��� 
� ह'�� 1��ह=, �ह �ह) ह' .ह� ह* /��?= A,ह��� ���  ���� �� >�.���� �� 
��W���� ह* 2. >�.���� �B� ह'��, 05 ���x�� >�H� �� =���6��. !4
 ह'�� I 2. �ह P+�. ���  ���� Q� 
2. 
%o� ��� ह* �� �� x�
 �� �B�|� 
� �ह�� Q� �� 0[�� .'H� �' A?H >?P �' �' .'H� PZO� ह'��  ह* A�� 
#��. �� ?'���� 
� �.��.� �� B� A?H�� >?H�� 0R.� ह* I �ह �ह �ह�� Q� I ?���� ?'� �ह�� Q� �� �ह �' 
5���� `� �� 5�� ह*, �ह 
��� �� 5�� ह* I 
�,��., 
* �ह �ह�� 1�ह�� ह�� �� 1967 
� ?'�ह�� 0� �� �
�0���� 
>�H� �� 0' घ'�E� >� ����?� A�
� A,ह��� /� 5�� �� �.` /��.� ���� Q� 2. /��.� ह� �ह)  ���� A,ह��� 
�ह� �� �0 �
 ?'�� 
�, �
 0��� 
��.��.� ��  #�� P��W��� >[�� ह' ��� ह* I =� �.` �' �.��.� 2. 
0��� ��  
� 
� �ह §n ��W��� ह' ��� �� 1�ह� 1%��� 0' B� ?p� ?���� 0����� ���x�� 2. �.��. ���x�� >�H� 
�� ह� 5���� I ���.� �?� �' �'& 0�ह ह� �ह) �
?�� Q� I �`. ���.� ?'�� 
� �ह ह%� �� P�. �.��. ���x�� 
�� ह� 5��� ह[ �' �'& >�.���� �ह) ह'�� I P0�5 #��. �� �ह �����.E Q� ?'B ��, ?�?1 ��, P��.������ 
��, �ह >�>�� .ह� I /��?= ?'�ह�� 0� �� P>�� ���� 
� .!� �� ��W���� /� 5�� �� ह* �� P�. ���x�� 
�� =���6��. !4
 ह'�� �' 0��� ��  P��. 1%��� ��  #�� 2. �.��. ��  #�� =� ��W��� >[�� ह'�� 2. /���  
�?= 0R.� ह* �� 0' �[. ���x��� �.��. 5��, 0' �c5�6. �.��. 5�� �ह �� �? �U� 1?��� ��  �?= �ह), �� �? 
�.��. 1?��� ��  �?= �ह), 5V_� A��� �
�5� ����·
 ह' �Q� �ह �.��. ����·
 ��  �6�. >. 5����,�ह 
�� �? .�0����� S��Qu 2. O'H� �ह�� ��  �6�. >. �ह) 5����, ����·
� ��  �6�. >. 5���� I �ह B� 0' 
����·
 ह��� �� H�/
 5�A�] ह��� �
�5� ह��� I �`. A��� =� #�'� ह%� I A���  5�� �ह #�'� L���� ��� 
�ह) 1?� I ?'�ह�� 0� �� /� 5�� �� B� B��:���E� �� Q� �� !¶�-
�c� P�%B� ह��� I >.,�% P,� 
� A,ह��� �ह 
��W��� t�C ���� Q� �� ह
 ��� 0��. =� "�� VSQ�� 
� >ह% �1��� 0ह�� ह
 =� �= ���_> �� SQ�>�� �. 
���� ह* I �0��' �0 ह
 ��! .ह� ह*, �%R �� ह� ��! .ह� ह* I P�. �> A���  >�O� 0�/= �' �ह� ह* �� �0��� 
B� >�.���� ह%= �[. ���x��� �.��. 5�� 
�. A� �[. ���x��� �.��.� �� ����� 5? L���� �ह� .ह�� Q� I �B�-
�B� ���x�� �� A�
� �!? ���� 2. P�. ���x�� �� 
�� �� B� �'& ���x��� �.��. 5�� �' ���x�� �� A� 
�.��. �' 1?�� �ह) ����, 1�ह� 186.� 1.E w�ह �� �.��. ह' 2. 1�ह� 1,-��!. �� �.��. ह' I O'H�-O'H� 

�?� >., �'& ������ 
�
?� �ह� Q�, �'& "�� 5p� 
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5�� �ह� Q� �� �? Pह
 �� 
�
?� Q� 2. /��?= /� �.��.� �' 1?�� �ह) ���� I A>�B�e�N 
ह'��, 
* �ह 
�ह�� 1�ह�� ह�� �� �0 �c5�6� �� �.��. �' P������ 
���� ?�� ह* I ���x�� 0' P>�� �' �
o�� Q� �� ह
 
�' P������ ह*, �0 ���x�� �� B� ��
�� 5�?� ह* 2. �ह 
���� ह[ �� �ह �c5�6� �� �.��.� �0 P������ ह* I 
/� ���_> 
� B� �ह 5�� �ह� �& ह* I >.,�% /��' �[ �� #B��� 5���� 0�=, /���  �?= �'-��� 5��� ��W�� ह* I 

* �
o�� ह�� �� �ह ����� ��  0�.= �ह) ह'��, >�>%_� �.#0�H��H� =+H 
� ह
�� 5ह%� >�.���� ����, �>O?� 5�. 
B�.��� 0��� >�H� ��  ?'�� �� =� "�� #S��� �. ���� �� 05 �� ���� �? �� ��� 18Q�& �हS�� �] �̀ +H 
� �.� �' �` �̀ +�� ह' ह� �ह) ���� I ह
�� 5ह%� �'��� ��, ?���� ह' +�� .ह� ह* I /���?= ह
� �'-��� 5��� 
>. ����� �8. >. e��� ���� ह'�� I =� �' 0' .�0����� �? ह* A��� ���� #E�?� �[ �� ह*, �f5.-1, 
.�0����� �? #B��� ह' .ह� ह* �� �ह) ह' .ह� ह*, �f5.-2, .�0����� �?� �� ��
 +�� ह* ? .�0����� �?� 
�� ��
 �� �? 1%��� ?p�� �ह) ह* A��' #��NE �� B� ��
 �.�� ह*, ���c� �� B� ��� �.�� ह* I +���� 0' 
.�0����� �? 6�.�-6�.� ��:#B��� ह%= 0� .ह� ह* 2. A�� �� ���0� ह* �� 0' ���.� "�� �4� ह* 1�ह� �> A��' 
�+�?>�Q ��ह=, 1�ह� P>.�6� �4� ��ह= 2. 1�ह� �0� #��. ��  B� �4� ��ह= �� �4� ह��� ह' .ह� ह* I /��?= 
.�0����� �?� �' P>�� ����-#E�?� 2. ��.� �.��� >. ��1�. �.�� ह'�� 2. A�
� �%6�� �.�� ह'�� I 
���.� 5�� �ह ह* �� ह
� �'& =�Q+�-�1�. ���ह�� 5���� 1��ह= I A>�B�e�N 
ह'��, 
* �ह �ह�� 1�ह�� ह��, 
�%o�� ���� 1�ह�� ह�� �� ह. �? �� �? ���� �.���  �� >T�. 
� � 0�= �� �? A���  ��
�� =� ह� ?º� ह* I A���  
��
�� �� �? =� ह� ?º� ह*, P+�. �ह ��!�� ह* �� P�. =� >�H� �� P>�� Af
����.� �� ��1� 0�.� �� 2. 0' 
���.� �? ह'�� ह*, A��� A� ��1� >. �0. ह'�� ह* I P�. �'& /f>'HsH ��
� ह*, P�. A� ��1� 
� A��� ��
 
�ह) ह*, �' �%.,� ���.� �? A� ��
� �' �H�H �� ���� ह* I �ह ��
� 1%��� ?p��� 2. A��� ���� ह* �' 
1%��� 0���. � 0����� I �
 �� �
 =� 5%������ 5�� >. �' �1�. ���ह�� 5� ह� 0��� 1��ह= ��  P�. �'& 
�? ���� ��
�, ���� Af
����. �' 1%��� 
� P>�� Af
����. �ह) 5���� ह*, �' �
 �� �
 A� 1%��� 
� �'& 
���.� .�0�[��� �? A��' P>�� Af
����. �ह) 5������ I /��� �
 �� �
 =� 
�
?� �' �ह�� >. R� 
���� ह* �� 0' ?'� �%.,� 5��.' �� �.ह ]�? >. AO?�� �� ��� ह*, �ह 5�� ह' 0����� I  
 
 ���.� 5�� �ह B� ह* �� 05 �'& ��
� ?'� �B� �� Q� ��6�� �B� �� 1%��� ह�. 0��� ह*, �' A�� 
�%.,� .�0 �B� 
� B�0 ���� ह*, A��' �%.,� �
��SH. 5�� ���� ह* I 0' �
0'. �? ह*, O'H� �? ह*, A��' �'p�� 

�, A��� �
0'. �.�� 
�, �ह S;�H0� ��`� ��.�. ह'�� ह*, /� >. B� .'� ?���� 1��ह= I /� #��. �� 
�'& �1�.-���ह�� 5��� 1��ह= I �ह ����� �� �ह) ह' ����, �ह �>� �� �
o��.� �� ह' ���� ह* 2. 
�>� �� �
o��.� �� 0' �� ह', A� >. �1.E �.��  �ह ह' ���� ह* I 
* "�� 
���� ह�� �� �0 P�. �ह 
�c5�6� �� �.��. �ह) ह'��, P�. ���x�� �� =���6��. !4
 �ह) ह'��, �' �> 0���� ह* �� "�� �>��.� c��% . 
>[�� �ह) ह'��, 
%?��
 w�ह >[�� �ह) ह'�� �� 0' �>��  ����� �% 
�. ह*, �� >[�� �ह) ह'�� �� �% .
������ B� �B� 
��� >. �ह) 5[c ���� Q�, �B� 2. ���.� ?'� �ह) � ����, �� �? =� >�.��. 2. =� �? �� =���6��. 
.ह�� 2. ��.� /��ह�� A,ह� �� ह'��, ���.� �� �ह) P��->�� �ह) ह'�� I …(�
� �� घ�A�)… /��?= 
* =� 
�`. �ह �ह�� ह%= 2. P>�� ��W��� #�H �.�� ह%= P>�� 5�� �
�$� �.�� 1�ह�� ह�� �� �c5�6� P������ ह* I 

* "�� 
���� ह�� �� P�. c�� �.���  �� ��
 ह'��, �' �1
%1 =� ���_> ह
�.� ��
�� ����� 2. =� c�� 
�.���  ��, ������.� R> �� /� #��. �� �.��.� ��  �c� �� =� #�·�� �%R ह'�� I 
* /,ह) �7�� ��  ��Q 
P>�� 5�� !4
 �.�� ह�� I 5ह%�-5ह%� 6,���� I 
 
 ����� ��M�� N���) (�O
 2��1) : A>�B�e�N 0�, 
[ �>�� P�%
�� �� =� 5�� �ह�� 1�ह�� ह�� 
�� 05 ह
 ?'�� �� 5
 ��S`'H �� 
�
?� �ह�� Ac��� Q�, �' ������ ���� .�0 
��� �� �ह� Q� �� �ह [̀ +�� 
�?�+H �. .ह� ह* 2. �S�%VSQ�� �� P��� �.����� I ��� �����., .����. � .ह� ह*, �? 2. >.�� ��� �� 
5[c� �ह) ह'��, /��?= 
* �>��  
�e�
 �� �.��. �' �� �? /��� ���s� �.���� 1�ह�� ह�� �� �0 ��� �� 
�B� Ac�� �� >ह?�, SQ��� ह'�� �� >ह?� �0��� B� [̀ +��, �0��� B� �ª� A���  >�� /�Hc� ह' ��� ह[, A��' 
0R. �� �
 �� �
 ह
�.� ��Q ���. �.�� �� ��
 �.� I 
 
 ��S��, ��� *1��
� '� !01+ ��-��
 �0 ��T
 ��-� �U� �����
 ��
( �-��
 �0 ��T
 ��-� (�� 
����1 !�E��) : �f
���� A>�B�e�N 
ह'��, ��.E�� ��S� 
ह'��� ह* 0' w1�� t�C �� ह* 2. A� ��� 
�� B� /��� 
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>ह?� 0' �0¸��� t�C �� Q�, ���%��. 
*�� �hह 
��� 0� �� �xह ���� ह* �� �ह 0_�� �� 0_�� �ह�� �� 
0����.� =���� �.��  ��� �' P��� �.��� I 
 
SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Vice-Chairman, Sir, let me start by 

felicitating Naikji for having moved this Resolution at this particular time and on this particular 
forum. Had it happened in the Rajya Sabha as a result of a political proposition, then, the 
discussion would not have been as free as it would be today. The timing again is important 
because the party to which Shantaramji belongs is now in doldrums and thinking whether the 
policy that they followed since 2004 of having an alliance is going to work at all. In the last AICC 
at Delhi, there was a clear instruction given to the workers of the party that they should try and 
have an exclusive Congress Government so that the Congress can do its will. Before 2004, Sir, 
the Congress had rejected the possibility of a coalition and this coalition, which is working today, 
was somehow put together after the results of the elections were out. That was exclusively with 
a desire to avoid the rule of, what they called, 'a communal party' and they claim to be secular. 
There is no secular party in this country. And, what can be said is that there was a majority 
party and, in order to avoid the rule of majorityist party, because if they had come back then 
some of the top leadership of the Congress would have to quit politics and, possibly, even 
leave this country. They, somehow, managed to put together a Common Minimum 
Programme (CMP), which was the old equivalent of what is called the Memorandum of 
Understanding. There is no difference between Deve Gowda's Memorandum of Understanding 
and... 

SHRI V. NARAYANASAMY: Sir, Joshiji, is speaking on the subject or is he speaking 

about the Congress Party and Congress leaders? He is saying that Congress leaders would 

leave the party and the country ...(Interruptions)... There has to be some sense in what we 

are talking ...(Interruptions)... He is saying, 'leave the country', 'leave the party' 

...(Interruptions)... He has got some kind of obsession in his mind about the Congress Party 

...(Interruptions)... That is the problem ...(Interruptions)... 
 

�� :;+���
, !�*, : �., F� �.� P���.�� 0'�� 5ह%� ह� ��<�� ह* 2. �ह� ���� >. 5'? .ह� ह* I 
…(7
�8�+)… 

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Mr. Narayanasamy, you listen to 

him ...(Interruptions)... 
 
�� :;+���
, !�*, : �>�� >�H� .�0����� >�H� �ह) ह* I �ह �� �? �.��. 1?��� ��?� >�H� ह* I 

…(7
�8�+)… 

SHRI V. NARAYANASAMY: This forum cannot be used to criticise a political party 

without any basis... 

SHRI SHARAD ANANTRAO JOSHI: I am not criticising the party. 

SHRI V. NARAYANASAMY: ...or the political leader. Sir, can you accept that the 

statement that the Congress leaders will leave the country? The kind of statement he is 

making is unfortunate ...(Interruptions)... He is a very senior leader ...(Interruptions)... He 

has got some obsession in his mind about the Congress Party ...(Interruptions)... He is talking 

about the Congress Party ...(Interruptions)... Let his remarks be removed from the record if 

there is something objectionable. One cannot insult the political leaders like this. 

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): I will look into it. 
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SHRI SHARAD ANANTRAO JOSHI: I am only describing the character of the present 

alliance and the experience that we have so far. 

SHRI V. NARAYANASAMY: And, you are saying that Congress leaders will leave the 

country. The Congress leaders will leave the party. What is this? We will not leave the 

country. We will rule the country whether you accept it or not. A single Member going on 

criticising a political party is not good. 
 
 !�"�O
X (��  �
 2��! 4�ह) : ��.��E��>� 0�, ���x�� >�H� 5ह%� >%.��� ह* I …(7
�8�+)… 

SHRI V. NARAYANASAMY: He does not understand that. Kindly educate him. 

SHRI SHARAD ANANTRAO JOSHI: The experience of the National Democratic 

Alliance was quite different, because the alliance was formed before the election and there 

was an understanding between a certain number of parties to contest the elections together. 

And, care taken at that time was that the parties which were coming together essentially 

believed in a certain degree of nationalism and that they would not go against the integrity of 

the nation under any circumstances. This was the commonality. When the UPA was formed, 

they, of course, try to say that they are secular. But, while gathering the secular parties, we 

had alliance with people who have dictatorial record who never believed in democracy and 

believed in armed revolt. And, therefore, some of the problems are coming together. They 

also have some parties which recently passed a resolution that the hands of a Bangladeshi 

writer should be chopped off for what she had written. We have that kind of fundamentalist 

parties in the present alliance. We have non-democratic parties in the alliance. And, that is 

where the alliance becomes shaky. Sir, there is again a tone in Shantaram's Resolution that 

somehow the coalitions are an aberration and obnoxious thing and the single party rule is a 

natural and good thing. I very much question that. I think, the coalitions are not an aberration. 

They are the normal political system in the world over. Whether you go to Latin America— I 

am not talking of only England—or the European countries which are even smaller, which 

have a single language, they have a single religion in most of the cases. All the same Germany 

has the coalition since the Second World War, France had a coalition since the second World 

War. So, coalition Governments is normality and in India, particularly, where we have regional 

diversity, we have so many languages, so many faiths where the natural thing would have 

been multiplicity of parties and some of the parties coming together. Now, this kind of 

natural thing has been avoided by the introduction of an institution. You can see the discussions 

in the Constituent Assembly for this purpose. It was deliberately decided that, in our elections, 

we would follow the system of the United Kingdom where the elections take place in a 

geographical constituency and the candidate elected is the one who is the 'first past the post.' 

You will find in the debates of the Constituent Assembly that everybody had recognized that 

this was statistically an aberrant system and this results in a situation where a party, which 

gets only thirty per cent of the votes, gets 60 per cent of seats. When the Congress Party got 

the largest majority under late Shri Rajiv Gandhi, it had not got majority of the votes in the 

elections, but, all the same, they got something like 75 per cent of the seats in the Lok Sabha. 

That is an aberrant system. And, I must bow down to the wisdom of the Constituent Assembly at 

that time. It was deliberately decided that in the early days after freedom, we would need 

stability and if we had really representative quality, then, we would not have that stability. At 

that time, that decision was taken. But once that period was over, after fifty years of 

independence, we don't have that kind of emergency. Therefore, we should have really thought 

of some kind of an alternative system. 
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The second point, which I would like to make, is that to think that the stable Governments 

have been the best Governments is, again, not correct. When the first Government came, it 

was called the Congress Government. However, it was not really the Congress Government; 

it was under the leadership of Pandit Jawaharlal Nehru. But it represented all kinds of forces. 

It included John Mathai; it included Shanmugham Chettiar; it included some Shyama Prasad 

Mukherjee; it included Baba Saheb Ambedkar. It was still called a Congress Government 

because, at that time, the Congress was really a catholic institution that provided scope for 

all kinds of people to come. Little by little, as the leadership became narrower and narrower, 

the Congress ceased to be a catholic platform and became a narrow political party with the 

result that several people thought that they could not get proper expression in the national 

platform and, therefore, we have a multitude of parties. 120 parties or 160 parties is relatively 

a small number in a country of 120 crores because what a party is, Sir. A party is not a 

confluence of economic and social interests along. A party represents certain commonality 

of worldview, certain commonality of philosophy about the society. Therefore, to say that all 

people, whether they have the same worldview or not, should come under a single party is 

not correct. You have to have a political system which will provide for a multitude of parties, 

representing different points of view. 

The next point, I would like to make, Sir, is that was made by Shri Ravi Shankar Prasad 

that the majority Governments that had the absolute majority had not been the best 

Governments. Late Shri Rajiv Gandhi got the largest - this is not a criticism of either Congress or 

Shri Rajiv Gandhi; we are talking only of facts—ever majority. And, all the same, the 

decisions taken were such that the party lost the power in the immediately following elections. 

The lesson is that this kind of majority, this kind of complete domination of one party does 

not necessarily give the best results. And, I will tell you 'why'. In 1991, our present Prime 

Minister was the architect of economic reforms. All the same, even though we had to get the 

gold stock back, the economy did not take off. We continued to have the Hindu rate of 

growth of about 3 per cent. So, it is a fact that we switched over from the Hindu rate of 

growth of about 3 to 3.5 per cent., not immediately after 1991, not even under RV. Narasimha 

Rao's Government, but only in 1998. This is a statistically verifiable fact when the 

entrepreneurs in this country, the traders in this country, for the first time, got an impression 

that a first really, genuinely non-Congress Government had come in, therefore, the structures 

that belonged to the Nehruvian socialist era were likely to be demolished and that we had 

become free for ever. That was the reason why the Indian multinationals came on the scene. 

This is the reason why, Mittals conquered the steel of the world. That is why, the Indian IT 

professionals conquered the steel of the world. That is why, the Indian IT professionals 

conquered the United States just because for the first time under the non-Congress 

Government, the entrepreneurs got an impression that they were free to open their wings and 

fly. Today, Today, Sir, the party which gets the maximum rate of growth is not the party 

which intervenes to the maximum extent in the economy. You get the highest rate of growth 

when you intervene the least. The more you allow people to open their wings and assert their 

entrepreneurship, and assert their capacity for adventure, the better the results that you get. 

And therefore, Sir, a coalition Government, if they have been less active in the socialist 

sense, that is really what has made it possible for us to shift from the Hindu rate of growth to 

the present rates of growth of 9 per cent, 10 per cent and even 11 per cent. This was not 

possible under monolitic rules. We could not have imagined that. We could not have imagined 

that we will have a surfeit of foreign exchange. We could not have imagined that we will 

have so many dollars that we will not know what to do with it. We never thought that we will 
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have a day when the rising exchange rate of rupee would be a problem for us. This could not have 

been imagined in the socialist days of Nehru. We have come to this because we are now getting 

governments which are intervening less and less. And, I think, that is where the advantage of 

having a coalition Government comes in. 

Sir, I would like to make a very important point. I know that at present if there are some doubts 

raised about the coalition Government, it is because of the constitutional or physical inability of a 

dynastic rule to put up with the idea of coalition. I am making a statement which is based on 

historical facts and this can be verified. Sir, Jayakar, Sapru and Jinnah had prepared a formula and if 

that formula had been accepted, — I think, possibly, Mr. Gill will be able to support these facts 

because he was very much active at that time — under which we would have a coalition 

Government under the dominion status no doubt. But, we would have a Government where no 

community or no Governments could impose any laws that will affect other communities without 

the consultation or without the consent of that community. Now, it was Jawaharlal Nehru's 

physical incapacity to stand that kind of a compromising agreement and his desire to dictate his 

own personality over the others that made that formula not workable, and that, Sir, is why we had 

Pakistan at all. If only we were capable of maintaining the coalition Government, then, we would 

have had at that time itself a coalition Government which should have made it quite unnecessary 

to have a partition. Sir, I think, that is what is happening again. If you think that the Congress Party 

— I am taking that name here only because that happens to be the ruling party now, Mr. Narayanasamy, 

you need not get offended — should have powers to determine the fate of this nation exclusively, 

what you are in effect saying is, that Congress is in your hands, and whatever you do, there will 

be people who will stand by you. Therefore, by conquering Congress alone, you should be able 

to conquer the whole country. I think that kind of a dictatorial attitude is the repetition of Nehru's 

incapacity to be really democratic. Shri Ravi Shankarji, you mentioned about Nehru's democratic 

spirit. I would like to make a point on Nehru. He was indeed a highly democratic person. He was a 

liberal par excellence. But, his liberalism and his democracy was limited to the extent that he was 

confident of the benign openness and malleability of the Hindu culture, which is this malleability 

and this is this openess that makes it possible for India to have till recently a Muslim President, a 

Sikh Prime Minister and a Roman Catholic as the head of the UPA. This is not possible in any other 

country in the world. It is, essentially, the openness of the Hindu culture which makes it possible. 

And, Nehru counted on that. As long as it was a Hindu country, he was able to enforce Hindu 

Code Bill, but he dared not prepare what is a directive principle in the Constitution, to have a 

common civil code. Because he could never get that consent, and he was not prepared to work in 

a system where there was a certain degree of intolerance. That is why, he could not work with 

Liaquat Ali. That is why he could not work with Jinnah. That is why he allowed partition to happen 

and Pakistan to be created because he got his own playground where he could impose, keeping 

aside Mahatma Gandhi, impose socialism which had no basis and no sanction in any case. But that 

kind of Nehru's intolerance, you will see Shri Ravi Shankarji, in the manner in which he imposed 

socialism in this country. Had it not been for his temperament, I think, the coalition Government 

that happened...(Interruptions)... 

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I think, he is going out of the topic. 

SHRI SHARAD ANANTRAO JOSHI: No, I am still talking of ...(Interruptions)... 
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DR. E.M. SUDARSANA NATCHIAPPAN: Unnecessarily, he is bringing a controversy regarding a 

very great personality. Why is he going out of the topic?. ..(Interruptions)... We are not discussing 

about Shri Nehru's ethics; we are discussing about the coalition..(Interruptions)... 

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Mr. Joshi has made his point. Now, he is 

concluding. 

DR. E.M. SUDARSANA NATCHIAPPAN: Coalition has come only now ...(Interruptions):.. 

He can come down to the day-to-day affairs. (Interruptions)... 

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): He is concluding. (Interruptions)... 

SHRI SHARAD ANANTRAO JOSHI: All that I am saying is that coalition requires democratic 

spirit. ...(Interruptions)... 

SHRI RUDRA NARAYAN PANY: Sir, Mr. Joshi is speaking on the subject matter ... 

(Interruptions)... 

DR. E.M. SUDARSANA NATCHIAPPAN: He is singing about the old things. 

SHRI SHARAD ANANTRAO JOSHI: Okay, coalition requires a democratic spirit which we did not 

have at a certain time ...(Interruptions)... 

DR. E.M. SUDARSANA NATCHIAPPAN: Have you. ...(Interruptions)... 

SHRI SHARAD ANANTRAO JOSHI: And we are having a reappearance of the same spirit. 

...(Interruptions)... 

DR. E.M. SUDARSANA NATCHIAPPAN: That is why we have been hearing you for the past fifteen 

minutes. ...(Interruptions)... Otherwise, we would not have heard it. They are clapping because you are 

attacking certain party, but we are not clapping. 

SHRI SHARAD ANANTRAO JOSHI: I call them a majority. ...(Interruptions)... 

DR. E.M. SUDARSANA NATCHIAPPAN: Kindly come to your point. 

SHRI SHARAD ANANTRAO JOSHI: I call them a majority list Party; I attack them also. I call you a 

minoritiest Party, because you are pampering minorities and they are pampering majorities; that is 

the only distinction I know. ...(Interruptions)... I am talking of the essentiality of eoalition Government 

and the spirit that is required for that. 

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): Mr. Joshi, either support the Resolution or 

oppose the Resolution, but stick to the Resolution only. 

SHRI SHARAD ANANTRAO JOSHI: Okay, Sir. Now, let me come to the operative part of the 

Resolution. Having said this, I would say that none of the remedies suggested of appointing a 

Committee to modify Constitution are relevant in these circumstances. This is number one. Sir, the 

Committee can, of course, be a wiser body and they can possibly find out some solution. Some 

remedies have been suggested. For example, recently, our hon. Arun Shourieji wrote a book about 

it, that in order to avoid the phenomenon of falling Governments, one of the solutions possible is to 

have a Presidential system. That is one of the solutions. Do you want that? I am opposed to that. 

Because I dont think that corresponds to pure the Indian culture. The other thing would be to have a 

registration of alliances instead 
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of having just the registration of Parties under the People's Representation Act; we can think 

of registration of alliances. But this is again in the power and in the scope of the Election 

Commission. We do not need another Committee. I think what is really required is that the 

Election Commission ought to take initiative on this, and, so far, the Election Commission 

has taken initiatives on this side. That is why, even though regional parties are able to have 

national broadcasts on the Doordarshan, I think this is a matter which belongs to the Election 

Commission and we dont need to have another Committee on this. So, while I support the 

motivation of the Resolution, I think, I would request Mr. Naik to reconsider the solution he has 

suggested and say that mis matter should be referred to the Election Commission. Thank you, Sir. 

_________ 

STATEMENT BY MINISTER 

Serial blasts in Uttar Pradesh 

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI SHRI 

PRAKASH JAISWAL): Sir, today, serial blasts took place in Uttar Pradesh at Lucknow, 

Varanasi and Faizabad. All blasts took place in court premises, details of which are as under: 

1. Lucknow: Low-intensity blast took place at 13.05 hours near cycle stand, Court Complex, 

Lucknow; no casualty reported. 

2. Varanasi: Three high-intensity blasts took place in between 13.18 hrs. to 13.20 hours in 

court premises, Varanasi. Ten persons were injured and one is reported to have died. 

3. Faizabad: Two high intensity blasts took place in Faizabad court premises at about 

13.25 hrs. Two persons died and fifteen injured. 

All these six blasts took placed adjacent to court premises, and particularly, in all the 

three places, nearby cycle stand, situated in court premises. Affected areas have been 

cordoned off and police and bomb disposal and detection squad under supervision of 

senior police officers are conducting thorough search. So far, no information has been 

received regarding the type of explosives, mechanism and involvement of any group, or, 

organisation. According to the information from the police authority, high alert has been 

issued. Thank you. Sir. 

_________ 

PRIVATE MEMBER'S BUSINESS RESOLUTIONS — (Contd.) 

Constitution of a committee for recommending amendments to constitution                  

for adding a new chapter on governance of coalition-governments 
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